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0.A.No,1510/93

JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri P.Sridhar Reddy, learned counsel for the
applicant and Shri N.V _Ramana, learned Standing Coursel for

the respondents,

2. The applicant is wofking as Skilled Grade-IIT in
the Carriage Repair Shop at Tirupathi. He was allotted

quarters about four years back and it is stated that since
then - the AGPPLICANT 1S I®510llg WLTH 115 IeHLLY L0 LUS owmiu

quarters, The applicant had gone on leave from 27,10.1993,
It is stated for the applicant that he applied for the
leave referred to/to attend on his brother who was admitted

at TB Hcspitai at Nellore and when he was affected with

tamAt aa  ha wne 3Ami+tad im +ha Gavermmant Avurvedico

Hospital at Vijayawada and he is still undergoing treat-

ment im the said hospital,

3. This OA was filed prayimg for cancellation of the

Memo No.TR/P,227/PBJ., dated 1.11.19%3 whereby allotment
of the Quarters No.87/G, Type-I, East Colomy in favour of

the applicant was cancelled and the relevant pertion therein
reads as under: . ‘ . '

"The allotment of Rly.Grs.No.87/G, Type.I, East
Colony/CRS/TPTY in fav-ur of Sri P.B.Jpseph,
T.No.3096, SK.Gr.III/Paint Shop/CRS/TPTY

. 18 hereby cancelled in view of the Security

of the colony residents and based on the
EXXEMM CECOMMENCEaTions O “.i,, A.F,rOLICEH

Department /Renigunta.
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Copy toze

1. The Dy. Chief Mechanical Engineer, Personnel Branch,

Carriage Repair Shops, $GRlys, Tirupathi, Chittor Dist. 4J

¥

5t 5, TirOpatii, Chittoor District.
2« DOne copy teo Sri,. P.Sgidhar Reddy, advocate, CAT, Hyd.
4, ﬁne copy to Sri. N.U.Rahana, SC for Rlys, CAT, Hyd.
5. 0One copy to Library, CAT, Hyd. i

+Be- One spare copy.
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The above Railway Quarters may be vacated
by the occupant immediaéely and éhe date
of vacation should be advised to all

*

concerned,

This has the orders of competent

authority."
. that
4, The contention for the applicant/there is an
T T T T T ST rnwirmi oy ru—\:-ur“r&‘:s‘sﬁ-m&&tehv_w__.M — e
} show cause notice, is tenable, Accordingly, the said mémo
A A S B - i

% is liable to be dismissed. But this order does not
\"-r j-_-\

deprive the concerned authority to fuxmkx initiate proceea

dings for cancellation of the quarters in accordance with
the :

law after issual of @ = show cause notice,if/circumstances

warrant,

5. In the result, this OA is idllowed at the admission
stage by setting aside the impugned memo dated 1,11,1993,
The 2nd respondent . the competent authority, is free to
initiate proceedings for cancellation of the order of

alloting the quarters in accordance with law after issual

- - S At es 4 dlhcva ta dasmkd ElAnEtAan FAr ek

initiation. No costs, ‘

M~ e et

AEMBARTADAIE Y (V.NEELADRI RAO)

DATED: 6th December, 1993,
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.Y IN THE CEETPAL »DMINISTRATIVE TRIBUNAL

VEFABAD BE-&\ : HYDERZBAL ™.

" THE HORN'BLE MR,JUSTICE V.NEELADRI RAQ
VICE-CHAI RMAN

AND .
THE HOW'BLE MR.A.B\GORTHI :MEMBER(A)
AND
THE HON'BLE MR.T.CHANDRASEKHAR REDDY
: MEMBER(.J)
AND

THE HON'BLE MR.R.RANGARAJAN' $MEMBER(A)

Dated: 6-// 7'/-_1993 ; ‘
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